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Ref. No.:(0 373 /0.A. No. 136/2024 Date: (1]0q[2024

From,

Priyanka Niranjan,
District Magistrate,
Mirzapur.

To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,
New Delhi.

E-mail-judicial-ngt@gov.in

Submission of response on behalf of the District Magistrate, Mirzapur in compliance to the
order dated 26.07.2024 passed by the Hon'ble National Green Tribunal, Principal Bench,

New Delhi in original application no. 136 of 2024 in the matter of Prem Chand Gupta
versus State of U.P.& ors on the behalf of Respondent No.4.

Sir,

In the above noted case, Hon'ble National Green Tribunal instructed the following:-

respondents:

. State of Uttar Pradesh through Secretary Ministry of Environment Forest and Climate

Change

Il Uttar Pradesh State Pollution Control Board through its Member Secretary

li.  Central Pollution Control Board through its Member Secretary

iV.  District Magistrate, Mirzapur.

V. M/s Shivam Metal Refineries Industries, Harna Ki Gali, Tulsi Chauk, Post Dankengang,
Thana Kotwali Katra, District Mirzapur .....”

To compliance the above instruction of order dated 26.07.2024, the response report is being
filed herewith on the behalf of Respondent No.4.

It is requested that the aforesaid response report may be presented before the Hon'ble
Tribunatl for kind consideration.

Your's faithfully,

Encl.: As above. ()Qv
(Priyanka Niranjan)
District Magistrate
Mirzapur
End. No. & Date as bove.
Copy:-Member Secretary, U.P. Pollution Control Board, Lucknow. =

District Magistrate
Mirzapur
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO- 136/ 2024

IN THE MATTER OF:

Prem Chand Gupta Applicant

Versus

State of U.P. & Ors. Respondent

Order Date- 26.07.2024
Next Listing- 12.09.2024

RESPONSE ON BEHALF OF THE DISTRICT MAGISTRATE, MIRZAPUR

(AS RESPONDENT NO- 04) IN COMPLIANCE TO THE ORDER DATED

26.07.2024 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI IN ORIGINAL APPLICATION NO. 136

OF 2024 IN THE MATTER OF PREM CHAND GUPTA VERSUS STATE OF

U.P. & ORS.

That Hon'ble National Green Tribunal, Principal Bench, New
Delhi (herein after referred as Hon’ble Tribunal) vide its order dated

26.07.2024 in Original Application No. 136 of 2024 in the matter of

1
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Prem Chand Gupta versus State of Uttar Pradesh, instructed the

following:-

“..4. In our view, before proceeding further, it would be appropriate to

implead following as respondents:

I.  State of Uttar Pradesh through Secretary Ministry of Environment
Forest and Climate Change

Il. Uttar Pradesh State Pollution Control Board through its Member

Secretary

lll. Central Pollution Control Board through its Member Secretary
IV. District Magistrate, Mirzapur.
V. M/s Shivam Metal Refineries Industries, Harna Ki Gali, TulsiChauk,

Post Dankengang, Thana Kotwali Katra, District Mirzapur .....”

Response-

1. Representative of District Magistrate, Mirzapur has participated
with the joint committee members during conducted spot visit.
The joint committee report has filed by Regional Officer, UPPCB,
Sonbhadra vide letter no. G 0695/0A 136/2024 dated 12.07.2024.
The copy of the joint committee report is attached herewith as

Annexure-1.

2. The field observations of the joint committee report are as
follows:-

I. M/s Shivam Metal Refineries Industries was found situated

near residential house of the applicant. The unit is engaged in

production of aluminum pot as main product using aluminum

2
Response in OA 136 of 2024 on the behalf of R-4



sCraps as raw material. As informed by the unit
representative, daily production of the Aluminum pots is
approximate 90 Kg/Day.

Il. At the time of visit, Shri Bholanath Gupta Son of ShriKrishan
Chandra was present as proprietor of the unit and Shri
Premchand, who as complainant, denied for present. The unit
representative informed that pit furnace is not continuing
operated. Only job work of finishing of raw aluminum pots is
done on the market demand as well as sometimes melting of
scrap.

m. During visit by joint committee, the unit was found
operational. As well as, the process of melting process of
aluminum scrap was found operational also on the day of site
visit.

Iv. The unit has installed one pit furnace as major air pollution
source, in which coal is used as fuel. This pit furnace is used
for melting of aluminum scraps. The unit has provided stack
of height approximate 15 feet with hood as pollution control
measures to control the emission emitted by furnace.

3. The recommendation made by the joint committee report at the
point no 1 is as follow:-

I.  UPPCB and District Administration must ensure compliance of

the direction issued by UPPCB under the under section 31-A

3
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of Air (Prevention and Control of Pollution) Act, 1981 (as
amended).

4. UPPCB vide its ref. no. H16960/C—2/Vayu—556/Bandi—Aadesh/2024
dated 09.09.2024 had issued closure order against the said Unit
under the section-31A of Air (Prevention and Control of Pollution)
Act, 1981 (As amended), which copied to undersigned (Annexure
No.-2).

5 In order to ensure the Compliance of closure order issued by
UPPCB vide its letter dated 09.09.2024, the Joint Committee was
constituted by District Magistrate, Mirzapur vide ref. no.
G0867/0A No. 136/2024 dated 10.09.2024 (Annexure No.-3). The
Joint Committee visited the site on dated 10.09.2024 and sealed

the said unit namely M/s. Shivam Metal Refinéries Industries,
Harana Ki Gali, Tulsi Chauk, Post-Dankeenganj, Thana-Kotwali

Katara, District-Mirzapur. Compliance report of closure order along
with photographs is being attached herewith as Annexure no.

(Annexure No.-4).

Therefore, the above response on behalf of the District Magistrate,
Mirzapur as respondent no. 4 is submitted before this Hon’ble
National Green Tribunal for perusal and kind consideration.

(Priyanka Niranjan)

District Magistrate,
Mirzapur.

4
Response in OA 136 of 2024 on the behalf of R-4
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REGIONAL OFFICE, |_I
NAAN. S0%0 U fgm A \ﬁ Environment
P 2 U.P. POLLUTION CONTROL BOARD

SONBHADRA

Ted qET— frid—
Ref.No.: 5706(?5’/0 HINC-3E | 200y Date: |2 )02 [>02y

To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.

E-mail-judicial-ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 18.04.2024
passed by Hon'ble NGT in the matter of Original Application No. 136/2024
Prem Chand Gupta Versus State of Uttar Pradesh & Ors.

Sir,

In Compliance of Hon'ble NGT order dated 18.04.2024 in the matter of O.A. No.
136/2024, Prem Chan Gupta Versus State of Uttar Pradesh & Ors., the Joint Committe
report is being filed herewith.

It is requested that the aforesaid Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

b{
o
Cos

(U. KDGupta)
Regional Officer
Sonbhadra.
Endt. No. & date as above.
Copy to:-
1. District Magistrate, Mirzapur for kind information please.
9 Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

o

Regional Officer
Sonbhadra.

Frater - HaT G 162, TR AETS (Free T BTE) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
RS, HHE—231216 Robertsganj, Sonbhadra-231216

$-9 - rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in



Joint Committee Report in pursuant to order dated 18.04.2024

passed by Hon’ble NGT in the matter of Original Application No.

136/2024, Prem Chand Gupta versus State of Uttar Pradesh & Ors.

1.

That Hon'ble NGT has constituted a joint committee vide its Order dated
18.04.2024 in Original Application No. 136/2024, Prem Chand Gupta Versus
State of Uttar Pradesh & Ors. and directed joint committee for verifying the
factual position and suggests appropriate remedial action. The operative

part of the order is reproduced as below: -

........ we constitute a Joint Committee comprising of representatives of
CPCB, UPPCB and District Magistrate, Mirzapur and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by
following due course of law. The Uttar Pradesh Pollution Control Board will be
the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported
PDF and not in the form of Image PDF at least one week before the date hereby
fixed.

7. List for further consideration on 26.07.2024.

That in compliance of Hon'ble NGT directions, following members have
been nominated by the concerned departments: -

a. Shri Shiv Pratap Shukla, ADM (F/R), Mirzapur.
b. Shri Runa Oraon, Scientist-E, RD-CPCB, Lucknow.
c. Shri UK. Gupta, Regional Officer, UPPCB, Sonbhadra.
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3. That the Committee members discussed and decided a date for carrying
out field visit. The joint committee conducted the site visit on dated
13.06.20240f M/s. Shivam Metal Refineries Industries, Harana Ki Gali, Tulsi
Chauk, Post-Dankeenganj, Thana-Kotwali Katara, District-Mirzapur for
reviewing the factual status of the grievances made by the complainant/
applicant.

4. That the following issues were raised by the applicant in his application: -

........... complained about illegal operation of an Alluminium factory at
Mohalla Harnaki Gali, PO-Dankinganj, Thana-Kotwali Katra, Distt. Mirzapur,
in violation of environmental norms. The said factory is melting aluminium
and emitting excess quantity of smoke and hazardous gases causing
damage to environment and health hazard to local residents......”

5. Field Observations of the committee:

. M/s Shivam Metal Refineries Industries was found situated near
residential house of the applicant. The unit is engaged in production of
aluminum pot as main product using aluminum scraps as raw material.
As informed by the unit representative, daily production of the
Aluminum pots is approximate 90 Kg/Day.

. At the time of visit, Shri Bholanath Gupta Son of Shri Krishan Chandra
was present as proprietor of the unit and Shri Premchand, who as

complainant, denied to present. The unit representative informed that
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pit furnace is not continuing operated. Only job work of finishing of raw
aluminum pots is done on the market demand as well as sometimes
melting of scrap.

lll.  During visit by joint committee, the unit was found operational. As well
as, the process of melting process of aluminum scrap was found
operational also on the day of site visit.

IV.  The unit has installed one pit furnace as major air pollution source, in
which coal is used as fuel. This pit furnace is used for melting of
aluminum scraps. The unit has provided stack of height approximate 15
feet with hood as pollution control measures to control the emission

emitted by furnace.

V.  Photographs are as follows:-
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VI. The monitoring of gaseous emission could not complete due to not
installation of porthole and sampling platform with stack.

VII.  The unit has not obtained ‘Consent to Operate’ (CTO) form UPPCB. The
unit is being operated without obtaining CTO in residential area without
proper land use conversion. The record about land use was not
produced by the unit.

6. That it is submitted that Regional Officer, UPPCB Sonbhadra has directed
M/s Shivam Metal Refinaries Industries, Mohalla- Harnaki Gali, PO-
Dankinganj, Thana-Kotwali Katra, District-Mirzapur for providing
information vide letter no. G0600/0A-136/2024 Dated-15.06.2024 with copy

to Executive Officer, Nagar Palika Parishad, Mirzapur for providing the

& ﬁw/ e e e




information about the land use of the said unit. The copy of letter dated
15.06.2024 is attached herewith and marked as Annexure No.-1.

. That it is submitted that Executive Officer, Nagar Palika Parishad, Mirzapur
vide their reply dated 21.06.2024 has informed that the house of the unit is
registered as residential in tax records and the house number-213/3 of ward
number-08 is registered in the name of Smt Meena Kumari W/o Lt. Badri
Prasad. The reply of Executive Officer, Nagar Palika Parishad, Mirzapur is
attached herewith and marked as Annexure No.-2.

. That the unit vide its reply as notarized affidavit dated-25.06.2024, has also
informed that pit furnace is operated sometimes. Maximum job work of
finishing of aluminum pots is being done as per demand. Applicant
ShriPrem Chand Gupta is neighbor of the unit proprietor and complaint is
done by him due to mutual dispute. The copy of notarized affidavit dated
25.06.2024 is attached herewith and marked as Annexure No.-3.

. That UPPCB has issued show cause notice before issuing closure order
against the unit under the section-31A of Air (Prevention and Control of
Pollution) Act, 1981 (As amended) vide letter Dated 8.7.2024 as per
recommendation made by Regional Officer, Sonbhadra sent vide letter
dated-25.06.2024. The copies of letter dated-08.07.2024 and 25.06.2024 are
attached herewith and marked as Annexures No.-4 and 5.
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10. That UPPCB head-quarter, Lucknow vide its reference no H35723/C-4/0A
No. 64/2016 letter dated 10.05.2019 has issued direction for complying of
order dated 28.11.2016 passed by the Hon'ble NGT in the matter of OA No
64/2016 Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board
and Ors. The copies of letter dated 10.05.2019 and order dated 28.11.2016
are attached herewith and marked as Annexure No.-6& 7. The operative
past of the order is reproduced as below: -

“..8 In view of the above, we pass the following orders:
(v) If unit which is operating in the residential area, the Administration may
dis-mantle the tank and machinery may be removed......"

In pursuant to direction issued from UPPCB head-quarter vide its letter

dated 10.05.2019, Regional officer, UPPCB, Sonbhadra has requested to

Executive Officer, Nagar Palika Parishad, Mirzapur for shifting of the said

unit namely M/s Shivam Metal Refinaries Industries from residential area

vide ref. no G0623/0A-136/2024 dated 25.06.2024 (Annexure No.-8).

Conclusion/Suggestions:

The Unit namely M/s Shivam Metal Refinaries Industriesis situated in
residential area. The unit is engaged in production of aluminum pots. The house
of the unit is registered as residential in tax records and the house number-213/3
of ward number-08 is registered in the name of Smt. Meena Kumari w/o Lt. Badri

Prasad as per letter issued by local body. The unit has not obtained '‘Consent to
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Operate’ (CTO) form UPPCB. Therefore, the following steps should be taken by
concerning department:-

. UPPCB and District Administration must ensure compliance of the
direction issued by UPPCB under the under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 (as amended).

ll. ~ The Units hould not operate as per given statement in the notarized
affidavit dated-02.03.2024.

. Executive Officer, Nagar Palika Parishad, Mirzapur should initiate
proceedings for shifting of the said unit namely M/s Shivam Metal
Refinaries Industries from residential area in pursuant to order dated
28.11.2016 passed by the Hon'ble NGT in the matter of OA No 64/2016
Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board and
Ors. and direction issued by UPPCB vide its letter dated 10.05.2019.

The above Joint Committee Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

i NIy _j/
/q\ /,_—-—) %.br-‘ .DM

N\
(L?%(. Gupta) (Runa Oraon) (B%ﬁéﬁoj) (Shiv Pra:ap Shukla)
Regional Officer Scientist-E ASDM ADM (F/R)
U.P.P.C.B,, RD-C.P.C.B., Sadar Mirzapur
Sonbhadra Lucknow Mirzapur
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Annexure No. 1

04 — 89 B,

. REGIONAL OFFICE, R I
——— S0%0 FuvT FriaT 98 W LI;It!:fE
A\ T/ 2 U.P. POLLUTION CONTROL BOARD Environment
o c S
SONBHADRA
el Her— i —
Ref.No.:G 0600/0OA No. 136/2024 Date: 15.06.2024
Jar §,

M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,
Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur.
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...... "5. we constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........"
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M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,

Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur,
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...... "5. we constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........"

Iwie el @ ogurem # wgaa iy g el e Raie—13.06.2024 @Y far T
Ae W 3T gRT 191 I uvqa el B Thi—
1. NI d YA | wEid i |
2. SENT AR /URrET ¥ wraf s |
3. faga waom @ wgfa @ aeEfd e |
4, SN W W I wae @1 e e/ mieser § w@figa 19|
g e ey A o € 5 swiea aftfa geerd / aifere diedl st &/ seesmer) &l
St fram ST gRREa &Y, R Factual Report A0 SITRGRYT P1 wegd @1 W & | i arafy #
sifivor TR Gl 6 O B e # prafery ¥ Suerer aiferal v e & W o T qal @
AR TR e Yfyd @1 o, R StRefiE @ smasT ge |

e,
goﬁoq.a'ﬁ“vﬂ'rﬁvqﬁW| &%Cfo‘l‘ﬂ)
@maﬁaﬂﬂ,mﬁmqﬁﬁmﬁw—wﬂwﬁwmﬂﬁm%m

B¥ @ 7T /% BT Wiaa AFreE feay 03 fRaw § 9T Fem A | - N
2.Ww,mmmﬂawwﬁmﬁmm,m—ﬁw T A D A
ﬁﬁaﬁﬁmﬁﬁiﬁmﬁwﬁmwoamzﬁmﬁﬁﬁm‘mm
3.WWW(@—Z),G@OWW@%{W@WWWW

g e} dfud | L0
‘5155
g4 IeErt
Fraterd : AHT G 162, SOX A (Frae avl giew) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
miwm AE-231216 Robertsganj, Sonbhadra-231216

%3 : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppeb.in




4
“"Qﬁ 4
o T urferet aRee, oy o7
umwH 17
e ([ WY/ G B/ RS aR)
s av 2024-2025
s 1S 0080000260 qré— 008-Mahuwariya
R wmw 260 THET W 211/3
faer fasma 20 Jun 2024 TWaeT BT GAT Iraria
gardy fafy 7/ aiff® eareT (. ) 450.00
Waq W BT AT T udr Margel T

Smt Mcena Kumari W/O Badri Pd ,Badri Pd S/o Jagernath

211/3 HARNA LANE

PN BT faawor [EPY STADY Sl o T
ERRIE G 45 45 555 645
FHTUT DY 0 0 0 0
g R e (10%) 0 0 0 0
faere o AT 0

Fa qT 645
ST WY TS EERIT 0
ol <F FRIRT

qte - ferfre — &t

1.§aﬁaaﬁmzﬁrﬂﬁaﬁﬁam§ﬁﬁmm$1sﬁ?fa‘?ﬂﬂava‘rmamamﬁirf\”
o v i af aTavaEar g A ofERT i g @ awe f o Rl s TIvSE HRGITY

g 1 IR R e W W aeel W amenRa &, 1 Rt Raver T fim @ wrees we f oves 8 At
e &1 o UE AIE @ aFe} Jrfed I o wah B

37 QIfer URAE @ rER @l 1 SeRIRT SR SREdd YIS IR B S wedl 2 |

Update Date / / Update By

FeER fae yraedf

e - foret @t sy firer s @9 ) fRfd R4 15 7 @ 3rar ax & s wim a3t
Aifea st @t sl il snagadsan g3 WR 3R owlto @ sriarid ot sirni




Annexure No.3

I AT O il
7 i‘_drl_r,r:.,‘:‘_‘lil"”‘111:.”: i !
} ' t '

A s

A
i

| J S

”
5
b2 1

e
i

= =

=
=

T

oy
\v
%

GT 011032

&= s,
FoW0 Uyl AT 91,
e |

IR el

¥, el Y T g w0 98 g, WiRige’ AWk Rew ded RerT 3vewiv, ok
=d, BT DI A, AT D Diadrel! ARIYR, TAIEG—HRGYR $T @l fFared g1 woegds

1. 78 5 30 o R Riaw Aed Rema svselv gR1 (it @ odq @ faf @
SR T e o St 6 W g SR o Gl acAE A Sivi—eivl s # g |

2. 78 & Sad oG & Faed WY Al gRT ge-dar fhar e of Wi U ay gd
D! g 8 gl B |

@ WS A T &1 S IASaEe &

4. 7% {5 N g SO S Hoom & G I UGHYT BT AP v e Rnfua @1 T ef
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8, T RYT A gRT Sa ST B WRIFRRE & S fa=n & 381 2

6. 5 & TAR UMl & 99 I< Y« gF Wo <dl yER s &R @ T, o9 dew
Droarel fAegR grY mosdl e @ SR Rer @ T &
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Cavernment ol Indis
Furm GS'1 REG-006
{See Ry tiie 1))

Registration Certificnte

Regisiration Number : 09AQIPGS4 79K |1 78

101

l. Legal Name BROLA NATTATR A —|\
2 Tr Ny U » =
2 Frade Name, il any M!S SHIVAM METAL RIFINERIES INDUSTRIES i
\ . SN Saniaeds Proprictorship JI
- 4 0o 7 I
' ﬁ:ﬂ:ﬁiur Principal Place of 1, hacana ki guli, fulsi chauk, Uttur Pradesh, 231001 ‘
|
i Date of Linbility 01/07/3017
6. [Perivd of Validity From 01072007 [Tu NA
7. | Type of Registratjon R .uhr .
: cpuls
8. (Particulurs of Approving Authority '
Stgnature
Slgna!um Nol it
A0S R'grfges RX NETHIORK 1
Y
Uma 2018.07, ze—h 42:13 18T
:fu'
Name
Nesignation
Jurisdictional Office
9. Date of issuc of Certificate 28/07/2018
. : i i i ' d at all places of busincss in the State.
Note: The registration certificate is required to be prominently displaye plac

This §s 2 system generuted digitull

y signed Registration Certificute issued bused on the deemed lppréval of application on 0

C} Scanned with OKEN Scanner



102/ - N.C.R.B (Tt &Y. 31.4)

/ FIRST INFORMATION REPORT
/ (Under Section 154 Cr.P.C.)
/ TR gaer Rae
(YRT 154 g8 9fshar aRar & aga)
L. District/Unit (Rrem/ssms); P.S. (UTAAT): idarel Year (a¥): 2023
fasigR e

FIR No. (7.g.R. &.): 0228 Date and Time of FIR (F.9.R. #r [CCICg
3 gHE): 21/09/2023 20:19 =

2. S'NO.' Acts (3rfAT) ‘Sections (m(ff))
(F9.)
1 sméwis0 506
2 sraise0 0 S04
3 ng;_-—l“éa)_“k 777:323- -

3. (@) Qccurrence of offence (3T9RTEr T "EaT):
1 Day (&1): R Date from (=T ): Date To (f&aTs

09/09/2023 da): 09/09/2023
Time Period (§H#T Time From (§#T |): Time To (A7
Iaflr): 9g¥ 5 15:00 & a%): 15:00 aF
(b) Information received at P.S. (4T Date (f&=1T): Time (FHY):
STl g1 9IS g3): 21/09/2023 20:19 s
() General Diary Reference Entry No. (gﬁﬁ Date.and Time
(OsTaTHaT "eH): §): 066 (feamer 3R
HHA):
21/09/2023
20:19 &t

4. Type of Information (FI=IT & HR): fafEd

5. Place of Occurrence (SEHTEI):
1.

C} Scanned with OKEN Scanner



N.C.R.B (T4 3. 4fY) 103

(a) Direction and distance from P.S. (4TeT & qﬁ' ki1 Beat No. (fic
fam): 3¢, 01 foh. =M. H.): SHIAISA

(b) Address (9<T): @'ﬂ?ﬂ' dleh &A1 I e,

() In case, outside the limit of this Police Station, then Name of P.S. (TfE
1T HAT & 98T ¢ ar UTAT T ATH):

District (State) (R (T59)):
6. Complainant / Informant (RIFRIGHAT / HeeIlhe):
@) Name (AT7): G e
(b) Father's Name (RITHT A1H): THIG foog
(©) Date/Year of Birth (5= faf /  (d) Nationality (TTSgIan): $c
a¥): 2003
() UID No. (F3TE2Y &)
(f) Ppassport No. (TETE H.):
Date of Issue (STRY &Ter @1 fetie): Place of Issue (IR FA FT TAEH):

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (JgaTel f3avor (T FI1S FAGId FTS ,qAIE, JATEST

¥., SR asdw, 4 #19))
S.No. 1D Type (7g91e 9 FT ID Number (T&T &)
(%.9.) TFR)
(h)  QOccupation (TTHAT):

()  Address (9d):
S.No. | Adidiess Type (9aT | Address (TT)
(FF) |7 gor)
T gdEe T gt &30, wsd, AR, 3 eI,
AT

C} Scanned with OKEN Scanner
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N.C.R.B (Tar.#Y.3mT. &)

2 Furly gar

y

/ () Phone number (STHTY q.):

7

gear a3, gl AT, 3e s,
G

Mobile (AYager @.): 91-8090103685

Details of known / suspected / unknown accused with full particulars (FTeT [

wRe / I afgEa & g faavor wfea avfe):

Accused More Than (3731 3 vs @ 3rfle gf o @&y 0

S. Nf" Name (7%7)  Alias Relative's Present Address(GeiATe
(F.9.) (3YTTH) Name (RRaER —
| w1 AA) |
1 emaa e Eéiﬁé ol 'r'EmT T AT 1. T e
sh wn.
3% LIES] o 90 3 .gﬂmﬁr,aﬂamﬁr
| |
Esic) 1 |reAr e, AT, 3R
| | | SRR
2 [ratt @ ponnaee faaT a1 1 g &
h
= 90 Fomerry RfEar @
| HeAr SR, SehIeTaTo, Shlciarell
! T2l Rd
3 R AT codnotbe TG AW 1 1. FE AR
. sh A
e e 0 Somer  (RAfATgar @
| Gial ST, SIS, Fraarel
| | | e, AR, 3T
| | | TR,
4| e AR fodanaibe TR AR ;|1 G Y
hown. '
Sl F 3rard ‘Rfegar &t
| | T, TR, 3
| | ST, R
| 3
s e v T
A

G Scanned with OKEN Scanner
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,//Reasons for delay in reporting by the complainant / informant (mﬁmﬂ'ﬁ‘f /

/

/et @ ROE &8 & gof H & Hwon):

P
/
/

9. Particulars of properties of interest (Tafeud gFafe @1 faraon):
S. No. ‘Propertty Category ;Propcrty Type Description Value(In
(FH.) (EFT @R & (ReR) Rs/-) (77
Aof) TFR) ( #)

10. Total value of property (In Rs/-) (FFafer T Sl HqA(T #)):
11. jpquest Report / U.D. case No., if any (AT e R / I[;BPI'-WUT g., I
g B):

S. No. 'UIDB Number (F.ST.qhoT q.)
(%.9.)

1
C} Scanned with OKEN Scanner



106 N.C.R.B (Ta.#. 3m7.4h)
(2. First Information contents (YU T qLy):;
P 4 daT H A FHRY A8Th el AT Rrarer dhedr sterde HSTIT

ARIed, Wiaed fadesr § for oelf aeryr Ree g wwerg v forarer
AT o3 HARSTGY Ure usd 7 Fard § | F & Raw Ace
Wﬁ@?aﬂ?ﬁﬁmmﬁmﬁrwmm AT A
mma%mmososzoma#aaamsﬁﬁ%ﬂ#
AR famedt (1) Soaes Al 3% a[sg A gF @0 dr g He (2)
HTARET Fi=ir ymmrmm()ﬁwmgwwom
AT (4) 3T FAR WA TF A e g3er Hir To Afegar s
SRpeIer RS el aTellsT A g3 AR e T S F AN AT GHA
R & | 3 Ao off & et & fF gaan & @ § FIREST & Feeil
FAGET e HT HAT A | AR AT ZRY 78090103685 et
21.09.2023

A # F07H0 3RFwT Aga g TAIONT Rl § b el A TGN T
PIRIAT AY Z@RT Sie-alel  FFIET F ATCAH H Ushiehd FHAAT AT & |

13. Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@7 o PR : gfF IRIFT AER § Tar Tear § I e

T g A< §. 2 # 3odW URT & dgd ¢.):

(1) Registered the case and took up the investigation (S=pYoT gor far =
v o & A T o) /0 or (A7)

) Directed (Name of LO.) (ST HAFRY F  Rank (T8): STIETH/
ATH): BUDHISAGAR YADAV IR e

No. (¥.): 982765368 to take up the Investigation (F7 ST
3T g H et ¥ v Ader f&ar =am) or (AM)

(3) Refused investigation due to (ST & fQ): or (& FRUT
SR T 4m)

C} Scanned with OKEN Scanner
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(4) Transferred to P.S. (YTe): District (f3rem):
on point of jurisdiction (FI &AAFR F FROr FeEaraita).

F.L.R. read over to the.complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(RIFTaedt /| gEarhal & yufAdr 95 w1 gar§ a4, & of g8
AT AR v Fft e Riwraddar s & a2

R.0.A.C. (3R.31.7.9Y.)

Signature of Officer in charge,
Police Station (JTAT TRI &

BEAI&TY)
14. Signature / Thumb impression Name (A7#): SHIV SHANKAR
of the complainant / informant SINGH
(RrFraasar / Hj-l?lm'f & Rank (9€): I (Inspector)
FEATE /39S FT fovermeT .
- ) No. (¥.): 052760062

IS. Dpate and time of dispatch to the court (3GTelcd # dyor i Rerew 3R
qHAdg):

Attachment to item 7 of First Information Report (YH =T
RoYE & A 7 daeeTH):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen )

(@fgetr / g #r it Fdvamw, fEfar ik
3= faavor: (Ffe 7 / <@T 1))

C} Scanned with OKEN Scanner



N.C.R.B (T €Y. 31T, 4)

Sex Date/ ‘Build ‘Heig Complexion Identification Mark(s)
No. (frm) YearOf @ame) Mt () (TgaTeT ReE)
(a:.a". | ‘Birth i (cms)
| [y @
! a9) ) |
1] 2 | 3 4 5 7
i 0 -
1 L 2003 |
| | dud: Ag
ﬂqm 2003 -r”ﬂ_—_{ .
1 e [2003 -4
ELA |
| | oaF: ool &
12003 |- |
A | |
| | | FqF: ol
Deformities/  Teeth  |yair(are)  (Eye (3fd) ~ Habit(s) Dress Habit
Peculiarities i(ﬁa-) | ; 5(31137-‘{) (s) (Jg=Tran)
(Regfemr /- | |
faflrseam?) T | |
— 8 | 95l 10 | 11 2 | 13
N | LU SOU— S
| |
| |
= e —— e _;.__ S S { i =
| |
| |
.

G Scanned with OKEN Scanner



N.C.R.B (rr:r.zﬁ..m.trﬂ 09

Kﬁﬂ""gd Place of (T FUT) Others (37=7)
Dialect
(ST gT (TR gv #)
T ahe
A u=d))
4 | 15 | 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(TE & st gof e Seer Ify Remasdl / gaaredl dfeay / JRgsa §
TR A S TF 7 399 H0F FAPRT T §)

G Scanned with OKEN Scanner



Annexure No.4

A P,
110—_ \|, LIFE

UPPCB REGIONAL OFFICE

——— S0%0 JEYUI \é/
2 T/ 8 U.P. POLLUTION CONTROL BOARD i Ll
\‘;ﬂé
SONBHADRA
el e — faiep—
Ref.No.: G0622/0OA No. 136/2024 Date: 25.06.2024
T #,
T GOIaRYT ARHRY (F9—2),
Jo¥0 UguYT fAET 98
Sodio 124, farfar @ve, WAl TR,
qGTS |

Arg— 39 Raa ded Rese svssis, &1 3 o, Joril_dld, IRe—SaIis, oI
PIdaTell HeXl, THIE—HROTR & fAeg Iy (Uguur frarer gen i) afSiffeE, 1981
(@amEmfta) § ffta wiftem=t @& srarfd <) 9 rlarE) 5 oM & T #

eIy,

FUAT SWE fA9F T4 T80 X & & Y| 99 & T H AT B & b
ql0 T BRA Afewer # faRENT sfoto WEa—136 /2024 UH TR YW 9 e AH Jodo
g 3 H ulRd amay fadie—18.042024 & aruTe = Wgdd AR gR1 faid—13.06.2024 BT
P T PR & T 90 Ty 9l ¥ e § o € fh Awd Rrem dcd Rerg
STSEIG, B & Tell, ol Oidh, IRC—S @I, oF diadiell Hedl, SIe—HRegR
HAMIT & | I IANT §RT Tz Al & ©U H ToGAgd Bhy BT SYINT B TGAfTd & aa+
% JAeT & B fHA AT T AN H Fed 7 & Qe v U AfeeT wee wnfid ari
T | ST B I5Y e W FIAAT 5 FEAfG AW UG T8l 7 | ST Rfd T E@ani el
I =g 9 BTG $ UF AEI—91.00600 /I0T0  HEA—136 /2024 [IA[6—15.062024 FRI
Pl e, TRuferer uRye, ARGTgR &1 u= UG fdar war or| dopd # Aftemh
ARSI, FRuferdT yRyg ARWGTGR & u=ATH—206 / fA0%00 / 2024—25 f&ATH—21.06.2024 ERT 37T
R T & 6 S e &1 999 @l s 99T FEAN O 99 991, 961 Y9I OF SRA
3ifPd 2 Ud Iad B & WHl £l WIS A1 T 9 W0 991 YIS | 999 ardl | SN WA BT
TAIST MR BHT GRETeR §IAT & | AMARIG &5 H Jaaie d Siefiie TRl & aga=
el B B 3ATeld H FUNT P fOwg g1 B BRAE e A A g

AT IWIFT B IRUY H AE Rrad "o ReERia IvSgiel, &A1 &1 Tell, ol dle,
URE—S DG, Al DIadlell Hexl, STIa—ARGIR & fdwg arg (Uguor fHaror der fg=on)
AfAfEE, 1981 (FAHAIRR) & &R 31—V & =TI vl AR TN 6T 9 $ G H

S B
Q- i I ’
X
ol
(godo =)
&g AT

mia-q : AP HET 162, SR A (Free av giea) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
ESHIS, WTIE—231216 Robertsganj, Sonbhadra-231216

§—99 : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppch.in
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= Srerlect Beci B Ve LIICIS

P Ll ; UTTAR PRADESH POLLUTION CONTROL BOARD

SEABELY oo e scefey LEEZEY

o Rraw Hed Resaaw _
T FY T, Gorkdl Hiep, Ue—S BT, AT DIAATE! HEXT,
STTYE—HIRSITYR | : :
%%ﬂwﬁﬂmﬁmﬁmﬁmm@ﬁmaﬁwﬁ,wiﬁamﬁ—eﬁ?ﬁ-w
Wﬂm,w—mwmmmm_mwﬁmﬁ@ﬁmﬁqﬁﬂm
aqugﬁrﬁma%aamﬁwmggmﬁawawwﬁamwamm(@Wﬁ‘fﬂﬁﬁraw
i) e, 1981 @Y UIRT—40 B =TT TH HHAT € |
‘ ag fb & G, WG B U fRA(E 25062024 ERT U SARATIAR SOST TPE DT FEr
g affy gv e 13.06,2024ﬁMW|ﬁﬁmmGﬁﬁmﬁwﬁmﬁ
ﬁ‘qaﬂr{tmhmqagfﬁﬁmqa%aﬁ?a%wqmaﬁrd%ﬁmm%mﬁaﬁﬁwﬁmégw
ﬁ%ﬁrﬁﬁrwﬂﬁﬂwﬂvﬁ‘f,%mwargu@mﬁmsrmmenwnﬁaﬁwwlmﬁmgg
TSy 9 | W eﬂaﬂwﬁﬁmqwqawﬁwﬂ@w%gwm%wm&ﬁ
00600 /300 JIEIT—136 / 2024 [&=Th—15.06.2024 FIRT fEreml SfErHN, TRuTfed aikug, ﬁwaﬁﬁﬂﬁﬁ
fpa AT o, BT H AR SRIET, R uRye, WRSTR @ uAid@—206 / fA0%10 /202425 faAim—21.
06.2024 Td S WA @ XAy A A HAR G qg) yEIE g SR AP € Ud S BH B wm AN
WW"IWEEWO@W%ieﬁmﬁﬁmwammﬁmmﬂﬁﬂmmgm%;
tﬂﬂﬂﬁﬁeﬁfa%qﬁaﬂamﬁnaﬁwﬁwzﬁwfﬁwﬁoamz{mﬁﬁﬁmmm
ﬁm%@eﬁ%ﬁﬁﬁﬁ$wﬁﬁ@m@ﬂﬁ%ﬁwﬁﬁ/ﬂaﬁmm@mm
ﬁé@ww%gm%mw@ﬁm%qaﬁ(m@a@wqawﬁﬁﬁmmﬁﬁ-
S @ gfteTq 3B B faeg ary (guer farer qen fE) AfEfaE, 1981 @Y TRT 317 & WA=l & =i
Friard) fHa o @ wegfa @) T4 2

a1 SuRlad afid qenl @ gftena e SBNT @ SrgHIEAIYRd ST & faee 9y (Gguer fFaRer
aenr A=) sfefas, 1981 (ﬂa@ﬂﬁﬁ)aﬁwm—q%wﬁmwwﬁ?ﬁ%ﬂm%m
STl 8 -
1wz 5 @l 4 o dud Rred dea Res¥or gvsEiu & @1 e, gedl i,
T SIS, AT daarell Hexl, Sue— ISR &1 Fdred Ufshdl &1 deplel UG | §€ PR
faar i |
2. uz fob 70 9 wem afteRal B AR ax faar Sie fb smud) sirenfies gob1g o e arelt faga
AT wd e ey b AT HRA B AR 3T G B diepiferd wa | 99 we fear
S |
SR F Gag d 0T WU 15 @A @ ey IS 7 ugd el YiREd e sraen Swie
et @ gfte o & S e gl SR @I 3mddT 8 |

GWW?WW;

= ggiaror fererdl, (ged—2)
qﬁtﬁfﬂ:—ﬁw%rﬁaﬁwﬁqﬁmmm%@ﬁﬁmﬁ}
1. forenfasrl), HTEgR |
2. & AP, 3ovo UGy AV §TS, WiWs B 39 few & Wi ufid & o wR 9 M R
gare Aifed o ufd SErT W@l &1 uT<l $RId Y, Uihadl Ud SN Rl adieil ifed & g H SErt
&1 e ARET B e 15 fad & afer a1 T Uftd S gfaftad @

el

B ygfarer Aftre), (gw—2)

4L - 12 41, [agfa @vs, ] 7R, Cfl .-12°¢7Vibhuti Khand, Gomti Nagar,
@IS - 226010 (1icknow - 226 010 :

AT : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
e 0522-2720764, 2720676 Fax :0522-2720764, 2720676
g—Ha  : info@uppcb.in : E-mail  :info@uppcb.in

dgdrge - www.uppcb.com

Website : www.uppcb.com cemial do-order




e — Annexure No.6

L4 SR YR Y5yl Frga 9

UTTAR PRADESH POLLUTION CONTROL BOARD

W e H3§72‘?,/Eﬂl4/0m\10- 64{%]4 e 10-08 - 1‘?
Jar ¥,
AR &3 STy,
Sowo wger fEEm 9,

v : A Wy sRa affrewor § fRemeds siogo o 64/2016 U9 THOYO WO 1024 /2017
(TeeR_ ey Tddl TR Sodo weNvr v a1 g ar) ¥ uiRda kW fHie 28.11.2018
3 W A |

I,

SRIgd fva=rfa a9 osig eRa aifrexor & R slogo wo 64 /2016 Td
THOTO WO 1024 /2017 (MUTER /I ¥gad! 941 So¥o gy fizor a8 @ o) H feAr®
28.11.2018 B e amewr Wik fvar T @

“Even though the present application referred to be the units at Mathura order of the
Hon’ble Supreme Court dated 23-09-2013 was for the entire State of Uttar Pradesh. To give
effect to the said order, it is essential that the state of U.P. and UPPCB take further steps for
other parts of the State and the report.”

A0 ST AMATHd, JATEEIG Re ARG HWo 34957 /2003 (#irwclt fiererer 99 g9 S0W0
59 g o) ¥ qIRA s faie 13.08.2003 @ U H HwA WY@, S0W0 WEA §RT ANATRY
T&I—  JoTHO /89 / 9—31—3—2003—82 e /2003 fe=ifha— 05092003 T wra=ey  Ho
HrowHo—-89(1) / 9—3M—3—2003—82R< /2003, 3marE TF e A Iwr—3 &% 10—11—2003
T AETORT ¥ s ST Y-S ¥ 9o W wawiie d senfe TrRikE @ a
grg ¥ e &g fder fefa fear @ @ "o S < gR1 aiike Swie arfrer Ho-

- 34957 /2003 (SR farerer S a1 Jowo IS4 T ) W WIRS e RATw 13.08.2008 T Hw=A

wftr, Sowo ¥TEA @ SR ARl B FgueE grrked R oM e wew wRim,
050 WEuYT AT 9 g1 HrAferd AW 35557 / Wi—4 /SOHO WA /04 AT 16.08.2004 ST
famar T R |

H0 warea =araTerd §NT Special Leave to Appeal (Civil) No (s) . 4295 2011 (M/s
Manoj Mini Rice Mill & Ans Vs State of U.P. & Ors. # i@ 23092013 @ iRk amew

“We consider it necessary to observe that the Government of Uttar Pradesh and its

officers as also the Uttar Pradesh Pollution Control Board shall take active and effective

steps for implementation of the directions given by the High Court in Writ Petition No.

A 12 4, Py T, TC. 12V Vibhuti Khand,
Tl TN, AEAH—-226010 Gomti Nagar, Lucknow-226010
§-@—Info@uppch.com e-mail: info@uppeb.com

FrTEz-www.uppch.com Web Site: www.uppcb.com

LALIT4




34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed in '

P.LL. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries are shifted out of the residential areas without
any delay.”

o s BRa afdewer, ¥ e N URG SWIa ey e & rgure A
ameRm fpar Sren & 5 Sowo W T4 Wewd Wf¥yd, SoWo Wgwur fRdFer @ gwr qd A
forfa amemTREt /ondet @ sy wet @ RiffeT ¥y wwfa SHug @ Surgd fawr
TR a1 g TR /e afterd, TR uiferer oRwe, R GEra @ g
T pEE! g S wfied wRmu fem o gfRed o o aife wwfRa wem
ISR §RT debra ol miRa fear S ww19 & 99 |

He =@ @ H10 THOVI0EI0 ERT UTiRd ey & srmf | ‘_FSWC——\
(meiy fograr)
wew Hfam

wfaferd : Fr=foas #1 e 19 smavas srdarg! eg Wi |
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Annexure No.7

Item Nos. 1 to 4 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 64/2016
(M.A. No. 1024/2017)

With

Original Application No. 473/2016
With

Original Application No. 518/2018

M.A. Nos. 1243/2018 & 1244/2018
With

Original Application No. 910/2018

Gopeshwar Nath Chaturvedi Applicant(s)
Versus

U.P. Pollution Control Board & Ors. Respondent(s)

With

Kantanath Chaturvedi Applicant(s)
Versus

U.P. Pollution Control Board & Ors. Respondent(s)

With

Harish Garg Applicant(s)
Versus

U.P. State Pollution Control Board & Ors. Respondent(s)

With

Kunj Bihari Bhardwaj Applicant(s)
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 28.11.2018

CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Kumar, Advocate
Ms. Savitri Pandey, Advocate
Mr. I.K. Kapila, Advocate

For Respondent (s): Mr. Rajkumar, Advocate
Mr. Amit Tiwari, Advocate
Mr. Pradeep Misra, Advocate
Mr. S.K. Bhomicharya, Advocate
Mr. Sarthak Chaturvedi, Advocate
Mr. Rahul Khurana and Mr. Dinesh Agarwal,
Advocates
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ORDER

1.  The issue in these applications is compliance of the order of the
Hon’ble Supreme Court dated 23.09.2013 in SLP (Civil) No. (s) 4295/2011-
M/s. Manoj Mini Rice Mill & Anr. Vs. State of U.P. & Ors, directing the
implementation of the order of Division Bench of the Allahabad High Court,
dated 13.08.2003 in Smt. Mithlesh Jain Vs. State of U.P. & Others (2003(6)
AWC 4742, directing the industrial activities in residential areas to be shifted
from such areas for protection of environment.

2. On 06.04.2018, the matter was considered by this Tribunal. It was noted that the
units working at Mathura in residential area had agreed to shift and from some
had actually shifted. The Pollution Control Board had refused consent to operate
to many of the units. However, since it was stated on behalf of the applicant that
some of the units were still operating, the District Administration, Mathura was
directed not to allow the units, which did not have consent to operate or those
who were not complying with the environmental norms to operate. The District
Administration was to disconnect the electricity and water supply and file a
status report.

3. Accordingly, status report has been filed on 26.04.2018 by the District
Magistrate, Mathura to the effect that out of 77 units which were operating,
consent to operate had been declined to 26 units. Electricity and water supply
connection of all the 77 units were disconnected. Further, affidavit was filed in
response to an application filed by the units for permission to operate stating
that in spite of furnishing of an undertaking to shift, switch over to ZLD and not
to use cyanide, the units were acting in breach of the undertaking. The ETPs
were non- functional. The untreated effluent was being discharged in river
Yamuna through open storm water drain. The units are of red category, as per
classification by the CPCB. The use of cyanide based technology was prohibited
by CPCB, vide order dated 18.08.2017. Such units cannot, thus, be allowed to
operate as was the prayed by the said units claiming that they were compliant.

4. We have heard the learned counsel for the parties.

5. Learned counsel for the applicants submitted that even though the
administration claims to have closed the units and disconnected the water and

electricity, some of the units are still illegally functioning. The list of such units
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has been filed in O. A. No. 910 of 2018. In these circumstances, Sh. I. K. Kapila,

learned counsel for some of the applicant in the said matter has handed over a

format of undertaking, prescribed in proceedings in the Hon’ble Supreme Court

to deal with an identical situation in M. C. Mehta Vs. UOI & Ors. WP(C) No. 4677

of 1985,(2004)6 SCC 588. Undertaking is, inter-alia, as follows:

5. “That, I/ We seek restoration of electricity/water connection/deasealing of the
said premises of the purpose of:

(i) Removal of Machinery and other related items of industrial activity
being carried out in the premises.

(ii) That I will inform in writing to the DCI{Policy) in Department of
industries details of disposal of machinery with self-attested
documents within 7 days of desealing of my premises by the SDM.
Para 5 is modifying the language as may be applicable to the fact
situation.

(ii1) I intent to shift my plant and machinery to the new place in
conforming industrial area as located at....... And a self-attested
photocopy of the documents as proof of ownership and rent receipt etc
is enclosed.

6. That, I/.We undertake not to carry out any activity in the existing premises after
it desealed and this premises will be used only in a conforming manner.”

6. Learned counsel for the State of UP as well as learned counsel for UPPCB
supported the above stand of such an undertaking being required for restoring

the electricity/water connection in respect of the said units.

7. Learned counsel for the State/UPPCB also submit that the industries have
been shifted to Jai Singh Pura which is also known as Guar Kendra which is an
industrial area as per applicable master plan. It has been further stated that out
of 77 units 7 units were not found at the location/address, 50 units have been
shifted/ closed and 20 units were though consent was rejected and appeals
against refusal of consent were dismissed. The said units have filed O. A. NO. 518

of 2018.

8. In view of the above, we pass the following orders:

(i) The application- O. A. NO. 518 of 2018 is dismissed.

(ii) Any unit out of 77 units in question, seeking restoration of water
/electricity connection/ desealing will be required to furnish an
undertaking in terms of para 5 herein above to the extent applicable in a

fact situation, before the District Administration..

(iiij The UPPCB and all other concerned statutory authorities will
ensure that there is no violation of environment laws at Jai Singh Pura
industrial area. In this regard, a Joint Inspection be carried out of the said

3
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area by the representatives of the UPPCB and CPCB within one month
from now. The deficiencies found, if any, may be addressed to the
satisfaction of the CPCB. This area should have proper infrastructural

facilities like CETP, TSDF, as required under the law.

(iv) It is made clear that if any DG set is operating to facilitate any of the
above units, such DG sets may be seized by the District Administration on

‘Precautionary Principal’.

(v) If unit which is operating in the residential area, the Administration

may dis-mantle the tank and machinery may be removed.

9. Even though the present application referred to the units at
Mathura, order of the Hon’ble Supreme Court dated 23-09-2013 was for
the entire State of Uttar Pradesh. To give effect to the said order, it is
essential that the State of UP and UPPCB take further steps for other parts
of the State and the report in this regard is furnished to this Tribunal

within three months.

10. All these applications i.e. O.A. 64/2016(M. A. NO. 1024/2017),
0.A. NO. 473/2016, O.A. No. 518/2018(M. A. NO. 1243/2018 & .A. NO.
1244 /2018) and O.A. No. 910/2018 are disposed of, except for

consideration of the report which may be furnished.

11. List the matter for consideration of the report in 27¢ week of May,

2019 and same may be treated as a separate matter.

Adarsh Kumar Goel, CP

Raghuvendra S. Rathore, JM

S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
November 28, 2018
ig
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| W

Latitude: 25.146305 .

Photographs :- M/s Shivam Metal Refineries Industries Harana Ki Gali Tulasi Chauk Dankeenganj
Mirzapur sealed on dated 10.09.2024 in compliance of closure order dated 09.09.2024 issued by UPPCB.
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Note: M/s Shivam Metal refin

Photographs :- M/s Shivam Metal Refineries Industries Harana Ki Gali Tulasi Chauk Dankeenganj
Mirzapur sealed on dated 10.09.2024 in compliance of closure order dated 09.09.2024 issued by UPPCB.
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